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MR. K. V. SACHIDANANDAN JM: 

This. is the case where many opportunities were dranted to the 

applicants for their appearance. Eventhough it was reported that the 0 	 • •• 	
• 	 H. 

id. counsel for the applicant died, subsequently also different 

opportunities were given to the applicants to engage a fresh counsel. 

But it was not done in this case. On proceeding dated 27.04.2004 this 

court had made it clear that if the applicants did not engage any 

counsel nor the applicant themselves in person are resent, then 

appropriate otder shall be passed. Inspsite of that order, neither 

the applicants nor any counsel is present today. However,!i counsel for 

the respondents is present. 	. 

2. 	1n view of the above, we are of the considered iew that the 

applicants are not interested to proceed with the matter any further. 

Therefore, we are constrained to dismiss this O.A. for default. 
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